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Standardisation of Salary structure 
of Public Sector Banks

4566 . S H R I K . T . K O S A L R A M : 
W ill  th e  M in ister  o f F IN A N C E  A N D  
R E V E N U E  A N D  B A N K I N G  b e  p le a 
sed to  state:

(a )  w h e th e r  G o v e rn m e n t h a v e  
t a k e n  a n y  d ecisio n  on  th e  re p o rt o f 
th e  C o m m itte e  h ead ed  b y  S h r i V . R. 
P i l la i  w h ic h  w e n t in to  th e  q u estion  
•of sta n d a rd isa tio n  of s a la r y  stru c tu re  
o f  a ll  p u b lic  secto r  b a n k s; and

(b ) i f  they h a v e  n ot ta k e n  a n y  
■decision, h o w  soon w o u ld  th e y  im p le 
m en t th e  recom m en d ation s o f th is  
C o m m itte e  w h ic h  su b m itted  its rep o rt 
in  M ay, 1974?

T H E  M IN IS T E R  O F  F IN A N C E  A N D  
R E V E N U E  A N D  B A N K I N G  (S H R I 
H. M. P A T E L ) :  (a ) and (b ) . T h e 
re p o rt o f th e  C o m m itte e  u n d e r th e 
c h airm an sh ip  o f S h ri V . R . P il la i  on 
sta n d a rd isa tio n  o f p a y  scales, a llo w 
ances, perq u isites, etc. o f officers in 
n atio n a lised  b an ks is s till u n d er co n 
sid eration  of th e G o v ern m en t and a  
d ecision  w ill  b e  ta k e n  soon on th e 
im p lem en ta tio n  o f th e  reco m m en d a 
tio n s o f the C om m ittee.

R a tes  o f  D .A . p a y a b le  to  O fR cers in 
PubH c S ecto r  B a n k s

4567. S H R I K . T. K O S A L R A M : W ill 
th e  M in ister  o f F IN A N C E  A N D  R E 
V E N U E  A N D  B A N K IN G  be p leased  
to  .state:

(a ) w h e th e r  th e  rates o f d earn ess 
a llo w a n ce  p a y a b le  to O fficers in p u b lic  
secto r b an ks v a r y  fro m  b a n k  to b an k;

(b ) i f  so, w h e th e r  G o v e rn m e n t 
h a v e  ta k e n  a n y  steps to ra tio n a lise  
th e  ra te s  o f D A .  p a y a b le  to  officers 
in  th e  P u b lic  S e c to r  B a n k s  and  to 
b r in g  a b o u t u n ifo rm ity  in  th e  con
sid eratio n  o f w e ig h ta g e  fo r  va rio u s  
com m od ities th a t go in to  th e  com posi
tion  Of th e  in d e x ; and

(c) fro m  w h a t d ate  do G o v ern m en t 
p rop ose to  im p lem e n t th e ir  decision  
an th is  m a tter?

T H E  M IN IS T E R  O F  F IN A N C E  A N D  
R E V E N U E  A N D  B A N K I N G  (S H R I 
H. M. P A T E L ) : (a ) T h e r e  a re  v a r ia 
tio n s in  the ra te s  o f  D ea rn ess A l lo w 
a n ce  p a y a b le  to  officers in  d iffe re n t 
p u b lic  secto r  b an ks.

(b ) and  (c ) . T h e  rep o rt o f  th e  
C o m m itte e  u n d e r  th e  C h a irm a n sh ip  
o f S h ri V . R. P il la i  on sta n d a rd isa 
tion  o f p a y  scales, a llo w a n ce s  in c lu d 
in g  D earn ess A llo w a n c e  and  o th er 
p e rq u is ite s  o f officers in th e  n a tio n 
a lised  b an ks, is u n d e r  e x a m in a tio n  o f 
th e  G o v ern m en t.

A s  re g a rd s  u n ifo rm ity  o f w e ig h t
a g e  fo r  va rio u s com m od ities th a t go 
into  th e  com position  o f th e  con su m er 
p rice  in d ex, G o v ern m en t in  th e  M in 

. is tr y  o f L a b o u r h a v e  co n stitu ted  a 
C om m ittee  on 31st M a y 1977 to go  into 
th e va rio u s aspects o f th e con su m er 
p rice  in d e x  n u m b er and m a k e  r e -  
com m en datons.

E m p lo y ee  D ire cto r  on  tlie  B o a rd  of
D ire cto rs  o f  S ta te  B a n k  o f In d ia

4508. S H R I K . T . K O S A L R A M : W ill 
th e M in ister o f F IN A N C E  A N D  R E 
V E N U E  A N D  B A N K IN G  b e  p le a se d  
to state:

(a) w h e th e r  th e re  is a n y  em p lo 
y e e  D ire cto r  on th e  B o a rd  o f D ire c 
tors o f th e  S ta te  B a n k  o f In dia;

(b ) w h e th e r  a n y  actio n  w a s  ta k en  
to g iv e  effe ct to  th e  am en dm en t to  
th e  S ta te  B a n k  o f In d ia  A c t  w h ic h  
wa.s passed b y  P a rlia m e n t in 1973 fo r  
th e  ap p o in tm en t o f su ch  a d ire cto r  on 
th e  B o ard  o f D ire cto rs  o f  th e  S ta te  
B a n k  o f In dia;

(c) w h a t actio n  has b een  ta k e n  in  
re sp e ct o f o th er P u b lic  S e c to r  B a n k s 
to  g iv e  effe ct to  th is  p ro v isio n  w h ic h  
w a s  passed  b y  P a r lia m e n t in  1973; and

(d ) d ifficu lties w h ic h  h a v e  c re p t in  
th e  m a tte r  o f a p p o in tm en t o f tw o  d i
rectors, one rep re se n tin g  th e  em p lo 
y e e  o f S ta te  B a n k , w h o  are w o rk m e n , 
and  th e  o th e r  rep re se n tin g  em p lo 
yees, w h o  a re  n ot w o rk m e n ?
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T H E  M IN IS T E R  O F  F IN A N C E  A N D  
R E V E N U E  A N D  B A N K I N G  (S H R I 
H . M . P A T E L ) :  (a )  to ( d ) .  A t  p r e 
se n t th e r e  a re  no e m p lo y e e  d ire cto rs  
on th e  B o a rd  o f  S ta te  B a n k  o f In d ia. 
T h e  S ta te  B e n k  L a w s  (A m e n d m e n t)  
A c t , 1973 p ro v id e s  fo r  th e  a p p o in t
m en t on  th e  B o a rd s  o f D ire cto rs  of 
S ta te  B a n k  o f  In d ia  and  its su b sid ia 
r ie s  tw o  e m p lo y e e s— on e fro m  am on g 
th e e m p lo y e e s  w h o  a re  w o rk m e n  and  
th e  o th e r  fro m  a m o n g su ch  o f th e  
e m p lo y e e s  o f  th e  B a n k  co n cern ed  as 
a re  n ot w o rk m e n  i.e., officers. G o v 
ern m e n t h a v e  a lr e a d y  fr a m e d  ru le s  
fo r  th e  a p p o in tm e n t o f e m p lo y e e -d ir-  
ecto rs  in  e x e r c is e  o f  p o w e rs  c o n fe r 
r e d  b y  S ectio n  49 e f  th e  S ta te  B a n k  
o f In dia  A c t, 1955 and S ectio n  62 o f  
th e  S ta te  B a n k  of In d ia  (S u b s id ia ry  
B a n k s )  A c t, 1959 as am en d ed  in  1973. 
T h e  w o rk m a n  d ire cto r  is to  b e  a p 
p o in ted  ou t o f th e  p a n e l o f th re e  
e m p lo y e e s  fu rn ish e d  to th e  C e n tra l 
G o v e rn m e n t b y  th e r e p re se n ta tiv e  
u n io n . T h e  re p r e s e n ta tiv e  u n io n  has 
to  b e  certified  b y  th e C h ie f  L a b o u r  
C o m m issio n er (C e n tra l)  a fte r  d u e  
v e rific a tio n  at  m em b ersh ip  o f th e  
u n io n s o p e ra tin g  in  the' B a n k .

2 . T h e  C h ie f L a b o u r  C om m ission er 
(C e n tra l)  w a s req u e ste d  in  J u ly  1974 
to  con d u ct th e  n ece ssa ry  v e r ific a tio n . 
W h ile  v e rifica tio n  rep o rts  fro m  C h ie f 
L a t * b r  C om m ission er (C e n tra l)  in  
re sp e ct o f s ix  su b sid ia ry  b a n k s h a v e  
b een  re c e iv e d , it  is re p o rte d  th a t v e r i
ficatio n  fo r  S ta te  B a n k  o f In dia  a n d  
o n e  su b sid ia ry  b a n k  is in  its  fin al 
s ta g e s  an d  resu lts  a re  l ik e ly  to  b e  
fin a lise d  soon. A s  soo g as th e  v e r i
ficatio n  r e su lts  are  re c e iv e d , actio n  
w i l l  b e  in it ia te d  u n d e r th e  R u le s  
fo r  th e  ap p o in tm en t of th e w o rk m a n  
d ire c to r  on a ll th e se  b an ks. T h e offi
c e r  d ire c to r  w o u ld  also  b e  a p p o in t
ed  sim u lta n e o u sly .
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